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1. P. Kumaran
2. P.C. Samuel
3. D. Kruparatharam

1, Chief Mechanical gngineer
South Central Rajluway
Rail Nilayam, Secunderabad

2, Chief Personnel QOfficer
SC Rly,, Rail Nilayam
Secunderabad

3, Ganeral Manager
South Bentral Railway
Rail Nilayam, Sacunderabad

4, Union of Indig, rep, by
Member Staff, Railway Board
Rail Bhavan, New Delhi

|

Counsel for the applicants
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0.A.N0:169/1995 Dt. of decision: *

JUDGEMENT

( As per Hon'ble sSri R. Rangarajan, Member({A) )

Heard,

2. This O.Ai was filed praying for a direction -

to the respondents to step up the pay of the appli-

juniors from tpe dates on which the pay of their

juniors is higher than their seniors (the-ppplicants

herein) with all consequentisl benefits inLluding the

|
arrears. ,'

3. All the applicants were promoted from the

posts of Sr. Cilerks to OfficeSuperintenthts/Statis-

tical Inspectors. There was mass upgradation of posts

of sr. clerks to Head Clerks consequent to the upgra-

dation w.e.f. h-1-84. The applicants herein were

promoted as Head Clerks before being posted in the
identical posts of Sr. Clerks which carried a special
pay of m.35/-.! As they have not worked in the identical
posts,'their pay as Sr. clerKSZ?ixed withéut taking
into account ﬁhe special pay of Rs.35. He?ce the praﬁer

as above for steppihg.up of their pay with respect tj

their junior, Sri P. Prabhat Suryam.

4, OA N0.192/90 was decided by an order of this

Tribunal dt.4-3-93 wherein one of us {(Mr. Justice V.

Neeladri Rao, V.C.) was a party to that judgement. fhe

applicants in this OA who were also promoted as Senior

N~

Clerks claim stepping up of their pay wit¢ respect tg
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their juniors on similar grounds. That OA was

allowed by this Bench. Similar OAs No 195/90, 31

8/90,

313/90 and 314/90 filed for the same relief were .

also disposed of by order dt.4-3-93. oints invo

in those OAS w=re identical to the points covered1

in OA 192/90, SLP Nos.l12651-54/93 filed by the re

pondents in the above 4 OAs viz.195/90, 312/90, 3

and 314/90 against the decision of this Bench was

missed by $upreme Court by it's order dt.18-11-19
In view O the apove, TIE uUsUlsShwWl Wi ‘l,u;.:v FET=PYR

OA 192/90 had become final. As the apblicants in
this Oa aré simtlarly situated, we follow the jud
ment in OA 192/90 in this OA also and give the

same direction vizs

The‘steéping up of salary of theiapplisants
as Head Clerks has to be made from theidates on
which the pay of their juhior,‘Sri P, Prabhat Sur
is higher than their pay. The arrears| on such fi
tion have to be paid within 3 months from the dat

receipt of a copy of this order.
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5. The OA is ordered accordingly at the admissidn

r
stage. No costs/

Membar (A) Vice Chairman

{ R. Rangarajan ) ( V. Neeladri Rao ) T
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kmv i Dy.Registrar(Judl)
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Chief Mechahlcal Engineer,South Central

Rail Nilaydm,Secunderabad+

Chief Pers%nnel Offlcer, South Central
Rail Nilayam, Secunderabad

Railways,

Railways,

General Manager,South Central Rallwayisall Nilayam,

Secunderabad |

Menmber Staff, Railway BoaLﬁ Union of India,

Rail Bhavan?New Delhi, -I

One copy td Mr,G,.V.Subba Rao,AdvocateqCAT,Hyd.

One copy toe Mr,G, S Sanghdi),

One copy tl:> Libracy,CAT ;Hyd.

: i
One spare, )
\

SC for Railways.CAT,Hyd.
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